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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCH, NEW DELHI.

In OA NO. 1042 of 2024

1. Public Action Committee through its member Er. Kapil
Dev, Office at 561-L, Model Town Ludhiana. Email:
mattewarasutlejpac@gmail.com, Mobile:
9872007872

2. Er. Kapil Dev (aged 47 years) s/o Sh. Jagdish Chander,
r/ol86-E, Bhai Randhir Singh Nagar, Ludhiana.
Mobile: 9872007872 Email: aroraengineers@gmail.com

3. Jaskirat Singh (aged 47 years) s/o S. Makhan Singh

r/o 561-L, Model Town, Ludhiana. M: 9815781629
Email: jaskirats@gmail.com

4. Dr. Amandeep Singh Bains (aged 43 years) s/o S.
Resham Singh, r/o #1120, Farmers Abode, Basant
Avenue, Ludhiana. Contact: 9872710384 Email:
amandeepsinghbains@yahoo.com

5. Kuldeep Singh Khaira (aged 47 years) s/o s. Ujjagar
Khaira, r/o #125, Ishar Nagar, Ludhiana. Mobile:

',$855544433 Email: kuldeepsinghkhaira5@gmail.com

...Applicants

Versus

(^J^^State of Punjab through the Chief Secretary, Punjab
Civil Secretariat, Sector-1, Chandigarh. Email:
cs@punjab.gov.in

2. The Principal Chief Conservator of Forest (HUFF),
Department of Forest & Wildlife Preservation, Forest
Complex, Sector-68, S.A.S Nagar, Mohali . Contact No.:
01722215528, Mobile: 01722298004 Email: pccf-pb@nic.in.

3. The Division Forest Officer, Patiala Division, NH-64, Factory
Area, Upkar Nagar, Patiala, Punjab. Email:
eepd2ptapwdpb@gmail.com, Mobile: 9592070002
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4. The Deputy Commissioner, District Administration Complex,
Patiala Email: de.ptl@punjab.gov.in, Contact: 01752311300

5. The Executive Engineer, Central Works Division (PWD B&R
Branch), District Administrative Complex, Sector-76, SAS
Nagar, Mohali Email: eecwdmohpwdpb@gmail.com Contact
No.01722219070.

6. The Environmental Engineer, Punjab Pollution Control
Board, Vatavaran Bhawan, Nabha Road, Patiala
Email: eero_patiala@yahoo.com Contact No. 01752228132

...Respondents

Rpqn. No.11547
'' Reply by the way of Affidavit of Sharanpreet Singh,

Executive Engineer, NH Division, PWD B&R Mohali, Punjab
onthe behalf of Respondent No. 5.

Respectfully Showeth:

I, the above named deponent, am conversant with the facts of

the case and competent to swear this affidavit, do hereby solemnly

affirm and declare as under:-

3^ PRELIMINARY OBJECTIONS
inder

1. That a false, frivolous and vague application has been filed by
Nagai

the applicants against the replying respondent just in order to

'V harass, humiliate and to illegally halt/delay the proceedings of

the replying respondent without any right, title and authority,

hence the present application is not maintainable and is liable

to be rejected in toto.

P 2. That the applicants have not approached the Hon’ble Tribunal

with clean hands, and has not disclosed the true and material

facts pertinent to adjudicate the matter in hand.
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3. That the entire process of applying and getting final approval

for diversion of 22.59 hectare of forest land for non-forest

purpose has been done in accordance with due process of law

and nothing has been done as contrary to law. It is submitted

that the replying respondent has online applied for the said

diversion of forest land for non-forest purpose on Parvesh

Portal of Ministry of Environmental, Forest and Climate

Change (MoEF&CC) on dated 11.01.2023 vide proposal No.

FP/PB/ROAD/414057/2023 (Annexure R-l). Then the above

proposal was accepted by the Project Screening Committee on

dated 28.02.2023 and after the thorough scrutiny, the same

was recommended by Project Screening Committee on dated

10.03.2023/ 28.03.2023 for In-Principle approval (Annexure

R-2). The proposal got the In-Principle approval i.e., Stage I

on dated 01.08.2023 from the Regional Office of
ff /BaliinaerX \\
' i '■ Saran MoEF&CC at Chandigarh (Annexure R-3) and after getting the

1 n,- '0.11547 j* ||
JI afln-Pfinciple approval, the replying respondent got the letter

•' ?
from the office of Divisional Forest Officer, Patiala vide letter

no. 5318 dated 10.08.2023 (Annexure R-4) in which it was

instructed to pay the necessary fee, which are as under:-

• CA - Rs. 3,72,28,702/-

• NPV - Rs. 3,06,57,115/-

• ACA- Rs. 1,97,56,496/-

The replying respondent after submitting the necessary fee

intimated back to the office of the Divisional Forest Officer,
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Patiala vide letter no. 7597 dated 18.12.2023 (Annexure R-5)

along with the Pay Order dated 30.08.2023 (Annexure R-6).

Thereafter, a compliance report of the replying respondent

regarding the same was submitted by Nodal Officer FCA, SAS

Nagar, Mohali to Deputy Director General of Forests (Central),

MoEF&CC, RO, Chandigarh on dated 29.12.2023 (Annexure

R-7). And, the said office has granted the final

sanction/approval vide approval No.

FP/PB/ROAD/414057/2023 on dated 18.01.2024 (Annexure

R-8).

4. That it is to be made clear that the forest land for

Compensatory Afforestation (C.A) and Additional

Compensatory Afforestation (ACA) is to be decided by the

^Rorest Department only, the replying respondent has only to

expenses incurred thereupon and the losses occurred

1 ‘,'^ur to proposed diversion of 22.59 hectare of forest land for

rinn^forest nuroose.

That there is huge demand and need for the widening of the

Sirhind-Patiala Road as the same is very highly populated road

and on this road, there exists number of schools, colleges,

marriage palaces, hospitals etc. Moreover, this road is also the

religious path between Patiala, Shri Fatehgarh Sahib,

Chamkaur Sahib and Naina Devi Temple making it highly

overflowing road. Due to this reason, there exist 12 major

black spots along with various sharp curves which makes

travelling for the commuters on this road highly dangerous
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and number of accidents used to happen on this road and

becomes the headline of the newspapers on daily basis. Thus,

the said proposal has been made in the overall public interest

and to save the precious lives of the public at large. Further,

while making the project each and every aspect related to the

diversion of the said forest land into non-forest purpose has

been thoroughly analysed and proper Cost Benefit Analysis

has been done (Annexure R-9).

6. That the applicants in the present application have given the

reference of the IRC: SP: 21-2009 and IRC: SP: 84-2019

alleging that the provisions stated therein has not been

followed, whereas, the replying respondent has framed the

estimate of the said project as per the guidelines given in IRC:

SP: 84-2019 ‘Manual of Specification and Standards for 4-

pining of Highways’, as per the directions received from the
IvTVx \\I, / pa'ur.der \ a

/ / * - Sara^°Vlc^°^ Advisor (Tech) to Government of Punjab vide letter no.
V ' ,3.11547) M

.^T3AT/2024/PWD/6005 dated 23.08.2024 (Annexure R-10). It isV >

•■.^fur^ submitted that the replying respondent has clarified in

its letter to the Superintending Engineer, National Highway

Circle, PWD B& R Branch, Chandigarh vide Memo No.416

dated 23.08.2024 (Annexure R-15), Wherein it is stated in

point 2.(vii) against the observation raised by Advisor (Tech.) to

z Government of Punjab that “the whole provision of IRC:SP:84-

2019 could not be implemented as it is brownfield alignment

retrofitted within the available ROW, however the
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specifications/standards to the extent possible have been

considered.”

7. It is further submitted that as per the site plan of the Sirhind-

Patiala Road KM 1.250 to 29.551 (Annexure R-ll), detailed

information regarding all the aspects of the said diversion has

been mentioned in a tabular form along with the diagram of

the said road. Wherein, it is clearly stated that even after

diversion of the required forest land, there remains a forest

strip measuring from 0.670 meter to 2.410 meter on both sides

along the road, on which one row of trees is still standing. It is

to be made clear that from KM 1.250 to 7.800 only recarpeting

of the road has to be done and the diversion of forest land for

non-forest purpose has to be done from KM 7.800 to 29.551

both sides of the road.

8. That the Divisional Forest Officer vide its letter no. 5232-53

^kd 10.07.2024 (Annexure R-12) has convened a meeting

• was addressed by the Deputy Commissioner, Patiala on

12.07.2024, as instructed by the Financial

Corhmissioner, Forests & Wildlife Preservation, Punjab vide

letter dated 04.07.2024 (Annexure R-13), wherein the

directions were given to make plantation on the entry, exit,

acceleration, deceleration and ‘D’ area of Petrol Pumps.

Therefore, the replying respondent is making every possible

effort to plant more and more trees not only on the prescribed

area of Petrol Pumps but also in various schools, factories etc.

situated alongside the road in consonance with IRC: SP: 84-
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2019 ‘Manual of Specification and Standards for 4-laning of

Highways’.

9. It is submitted that the applicants are unnecessarily filing the

same applications again and again in this Honhie Tribunal.

Earlier to this present application, one another OA bearing no.

829 of 2024, relating to same stretch of road 22 KM long

(Sirhind-Patiala Road KM 7.8 to 29.851 Both side) between the

same parties and with same facts is also pending before this

Hon'ble Tribunal, which brings the same under the purview of

res-subjudice and needs to be stayed. Moreover, in this present

application, the applicants have only mentioned about the area

of (Patiala-Sirhind Road Km 14.50 to 25 L/s and 7.8 to 14.600

B/s.) wherein, the area from Km 14.50 to 25 R/s is missing.

Thus, the applicants are misrepresenting the Hon’ble Tribunal

by putting distorted information just to create hindrances in

orking of the Government projects.
.A

QN MERITS

- - para no. 1 of the application is correct and admitted to

the extent that the trees, plants and shrubs along roadsides

play major role in controlling Air as well as Noise Pollution and

any kind of pollution control norms are essential component of

sustainable development. Rest of the para is wrong and hence

denied. It is pertinent to mention here that the present project

of widening of Sirhind-Patiala Road and for that purpose the

diversion of forest land for non-forest purpose is done keeping

l
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in mind the overall public interest as it is the long pending

demand of the general public. The entire process right from

making the proposal till its final approval has been done in

accordance with due process of law and nothing has been

done as contrary to law.

2. That the contents of para no. 2 of the application are correct to

the extent that the project of four-laning of the Sirhind-Patiala

Road (22 Km stretch) has begun, rest of the para is wrong and

hence denied. It is relevant to mention here that the Km’s

mentioned in this para does not complete the entire stretch of

the Patiala-Sirhind Road Forest area which is to be converted

into non forest purpose. Moreover, the process of auction of

trees is the subject matter of the forest department and the

replying respondent does not have anything to do with it.

3. That the contents of para no. 3 of the application are correct to

the extent that the replying respondent no. 2 is going to do

isatory Afforestation in Hoshiarpur and Ropar and this
f ft ZWW-r \'If \ uf ;1 ^ajf District Road is one of the busy roads of Punjab and the

used by thousands of vehicles, rest of the para is

wrong and hence denied. It is pertinent to mention here that

the process of computation of trees for Compensatory

Afforestation is the subject matter of Forest Department and

the replying respondent has no connection with it, hence

needs no reply. Further, it is relevant to mention here that

even after diversion of the required forest land, there remains

a forest strip measuring from 0.670 meter to 2.410 meter on
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both sides along the road as per Annexure R-ll, on which

one row of trees is still standing and more number of trees can

still be planted on the said remaining area alongside the road

which means there will be proper green curtain along this

road as mandated by the IRC: SP: 84-2019 ‘Manual of

Specification and Standards for 4-laning of Highways , and

also helps in controlling the Air Pollution generating due to

movement of vehicles, moreover, there is no need to take any

Environmental Clearance Certificate, as the replying

respondent is exempted from it, as per the notification S.O

133 dated 14.09.2006 of Ministry of Environmental 8s Forest

under Sub Rule (3) of Rule 5 of the Environment Protection

Rule 1986. The Justification regarding non applicability of the

Environment Clearance Certificate is (Annexure R-14), which

was duly countersigned by Divisional Forest Officer, Patiala on

dated 01.03.2023. Thus the project is not against Air

^QTA^uP^evention & Control of Pollution) Act, 1981. Further, it is

-< -nhSarsnSqbmdtted that the replying respondent has framed the

5 ^'j^stirnate of the said project as per the guidelines given in IRC:
. 'OhS'*) J
.. L-^^/84-2019 ‘Manual of Specification and Standards for 4-

laning of Highways’, as per the directions received from the

office of Advisor (Tech) to Government of Punjab vide letter no.

AT/2024/PWD/6005 dated 23.08.2024 (Annexure R-1O).

Hence, the whole project has been formulated in consonance

with the provisions of IRC: SP: 21-2019 ‘Manual of

Specification and Standards for 4-laning of Highways’.

I
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4. That the contents of para no. 4 of the application are not

objected to as the same is a matter of record. But it is

pertinent to mention here that the same cannot be made

applicable here as the present project estimate has been

framed as per the guidelines given in IRC. SP. 84-2019

‘Manual of Specification and Standards for 4-laning of

Highways’, as per the directions received from the office of

Advisor (Tech) to Government of Punjab vide letter no.

AT/2024/PWD/6005 dated 23.08.2024 (Annexure R-10). It is

submitted that the replying respondent has clarified in its

letter to The Superintending Engineer, National Highway

Circle, PWD B& R Branch, Chandigarh vide memo No.416

dated 23.08.2024 (Annexure-R-15), Wherein, it is stated in

point 2.(vii) against the observation of the Superintending

Engineer by the Executive Engineer that “the whole provision

of IRC:SP:84-2019 could not be implemented as it is a

^-^brownfield alignment retrofitted within the available ROW,

4 y^.^er^otf^wer the specification/standards to the extent possible

teen considered.” It is further submitted that the Advisor

to Government of Punjab vide its above stated letter at

(x) specifically instructed the replying respondent that

otal cost of the project should not exceed the

Administrative Approval already issued by the Government”.
Therefore, the Acquisition of additional land could not be done
as it would have drastically increased the project cost to great

»int

“the

j.ns&Ve
/

extent.
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I

5. That the contents of para no. 5 of the application are again not

objected to as the same is a matter of record. The operative

part of section 11.2.1 of IRC: SP: 84-2019 states that- “Trees

shall be placed at a minimum distance of 14 m from the centre

line of the extreme traffic line to provide recovery area for the

vehicle that runs off the road.” Here, it is pertinent to mention

that even after diversion of the required forest land, there

remains a forest strip measuring from 0.670 meter to 2.410

meter on both sides along the road as per Annexure R-11, on

which one row of trees is still standing and more number of

trees can still be planted and the said row of trees is at the

distance of approx. 14 metres from the centre line of the road,

fulfilling the requirement stated in the said section of IRC: SP:

84-2019. This section further states that, “a second row of

trees 6 m further away will also be planted wherever possible.”

Meaning thereby, this requirement is only directory not

——mandatory and as in the present case, no further land is

de to plant second row at a further distance of 6 meters,
u C-.r?

That the contents of para no. 6 of the application are not

related to the replying respondent, hence needs no reply.

7. That the contents of para no. 7 of the application are wrong

and hence denied, except of the fact that the land along

roadsides from where trees and shrubs are going to be axed,

comes under District Patiala and Shri Fatehgarh Sahib. It is
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pertinent to mention here that the replying respondent has
framed the estimate of the said project as per the guidelines

given in IRC: SP: 84-2019 ‘Manual of Specification and

Standards for 4-laning of Highways’, as per the directions

received from the office of Advisor (Tech) to Government of

Punjab vide letter no. AT/2024/PWD/6005 dated 23.08.2024

(Annexure R-10). And, all the provisions have been met with

as mentioned in detail in para no. 5 and has not been

repeated here for the sake of brevity.

8. That the contents of para no. 8 of the application are correct

and admitted as matter of record. It is relevant to mention

here that if one application is pending in the Honhie Tribunal

—^between the same parties regarding the same subject matter

riTShavihg similar issue and cause of action then another

l ' •' /
__

' *
(’ '• application void ab initio

at the contents of para no. 9 of the application being a case

which has been referred to and an order which has been

produced of the Honhie Tribunal, which is not denied as

matter of record, hence needs no reply. However, it is

pertinent to mention here that the facts and circumstances

varies from case to case. The conclusion/judgment drawn out

from one case could not be applied to the other case in a true

sense.

10. That the contents of para no. 10 of the application are wrong

and hence denied. It is wrong and denied that there is no
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space available along the stretch for plantation. It is pertinent

to mention here that as per the site plan of the Sirhind-Patiala

Road (Annexure R-ll), wherein, it is clearly stated that even

after diversion of the required forest land, there remains a

forest strip measuring from 0.670 meter to 2.410 meter on

both sides along the road, on which one row of trees is still

standing and more number of trees can be planted.

11. That the contents of para no. 11 of the application are not

related to the replying respondent, hence needs no reply.

ayer clause is wrong and hence denied.

eping in view of the above, it is most humbly and

respectfully prayed that the application filed by the applicants

may kindly be dismissed with costs in the interest of justice.

Place:

Dated: 1^'°/^
(Sharanpreet Singh)

Executive Engineer, NH Division
PWD (B&R) Br., Mohali, Punjab

Verification

Place:

Baljinder Singh Saran
Notary. S.A.S. Nagar (Mohali)

Verified that the contents of the reply by way of affidavit from
Para No. 1 to 9 of preliminary objections and Paras No. 1 to 11 on

(Sh&anpreet Singh)
Executive Engineer, NH Division

PWD (B&R) Br., Mohali, Punjab
Attestedjs.Identified

merits are true and correct to the best of my knowledge and nothing
has been concealed therein,

HeiShe inc . ; v.ittei the same to correct
zoeatent has signed Register

at6f No 7.^..P.No.tAl.Date.Z/- Z
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Project Osteite

i. oiProject

11 Nons» ot meproJett

12. F-cLect ProposalFor

13. r ^xl© (Sngle WiAQOA Number)

l< C-*s<-^x«qco( project

Awwc^v^e

Form-a (Part-1): Olvorslon of Forest land

Common ApplicationForm

[wrnwonlor RRhobilitniibAMJpgraaot'on nf 7 1 tn 4 mmng
clFatWa-Swhtndioadhm 18Q0 -295518fs Dutt i’uVu^ 5
Follown Scrub

N<hv

SW/H5ra/2023
diversion of 22.59 Ha of lorcw fond permission for
RehabMaiion/upgrodaiian of 2 tone to £ Loning o( Pat afo
$«rhfnd road 1cm 7^00 -29 551B/S DlsttPotWo SFarohgom Sanb
under ForestDivision Ratlob.

1Details ot theCompany/Organironan/use? Agency makingappileaUan

XL ^gal Stazusol the Ccmpany/Organharlon/user Agency

Z2. Lome of theCompany/ Organisation/User agency

Rag^sz^red address

13. Address

U vnftae/Tca'n /City

IS. Slate

2.5. Djsmcl

17. Pin Code

IB L-moiladdress

2.9 .arJuneNumber

110. Mobile number

3. Details clme person making application

3.1 Name

3.1 Les’gnauan

Correspcndenceaddress-

3.3. Address

3>5. Linage /Town / City

XS. state

3.6. Dtstnct

37. -inCode

3.6. landmorKS

3.9, k -malladdress

3.10 landlineNumber

3,11 Mobilenumber

State Covernr-ient (oepwiniftni/Avlcrnomcusbody)

EXECUTIVE ENUJNfER CENTRAL WORKS DIVISIONPWO

Owtict Adr'i Hsuatwe Campiei Sector uohalr

SAS hagor

PUNJAB

5 AS-Nagcir

weme
eecwdmon^AXipb^gmoiicam

Q17222I9070

08554^55

Kdlpreet S'ngn Sidhu

hepUUve £rgme0r

&e<;uuve engineer. PwD £ and «Mohan

SAS Nogor

PUWA8

SASNagar

1606.55

Neor judicialCourt Complex

eeckvamonpAupij®gmujicom
2225B63

9S5Gd7215G

Project locotion

4. locationof thePropelor Activity

4) ItnlrndKhU NfWARrAkm
Executive Engineer
National Highway Division
Mohali
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NCWARCAkm'pisadKML

5. Shapoot the Project linear

locationDetail?

ft. Whether the project/activity latten© in the slate/ur shoring NQ
internot'onol borders.

ToposhcetNo State/UT District SvbDlsulcl Village

H4?M5 PUNJAB Fawhgath Sahib Fotohgoth Sohlb SUDHUWAL

H4:k6 PUNJAB Fatahgarh Sahib FotohgaihSahib ADAMPUR

H4’K7 PUNJAB FatehgaihSatob Folohgarh Sflhlb BAVARIAN
K4jK7 PUNJAB PolioIo Paltalo BARAN

H43KR PUNJAB Foiahgnthst^vb ratfihgaih Soblb CJIORWALA

h4.*k; PUNJAB FaiahgothSahib FalehgothSohlb GUNiAMAJRA

H43K7 PUNJAB PoUolo Patiala HAROASPUR

-4:* * PUNJA8 FiawhaofhSohb Foiengoth Sohtb JAKHWAU

H4-KG PUNJAB Fatebgorh Sahib Fotoh^oth Sohlb KARAUPA

H4aK»5 PUNJAB Fatengcrh Schlb Fatehgorh Sahib KARAURl

K42K? PUNJAB Patkilo Patiala kasianA

H43K6 PUNJAB Fatehgorh schib Fctehgarh sahib MADHOPUR

H43K7 PUNJAB PqUolo Potiato MAJR1 KAHAN

H42K7 PUNJAB Fatehgorh Sahib FolehgarhSahib MAIHERI
H43k«3 PUNJAB Fatehgorh Sahib Foieftgcrh Sahib NAUNI

H43K6 PUNJAB Fatehgarh Sahib FotehgorhSohto NOLKHA

HX-K7 PUNJAB Foiengcm sahib FatehgarnSahrb NIXKHA

H43K7 PUNJAB Patiala Potdo PHAGAN MAJRA

H43K7 PUNJAB Patiala Potlatc RITKHERt

H43^ PUNJAB Fotangoni Sohtb FotehgamSaho RJRK1

H43R6 PUNJAB Fatongarh $oh.b FdGhgafhSbhib SHAMPUR

Plbt/survey/Khaira No.

Remarks

N/ft,

6. Land Requirement (InHa) of th© project or activity

6.1. Natureof landInvolved

$2. Non-ForestlondjAj

6.X Foroniana |B)

6.4. Total Lend f At61

Project Activity Cost

6. Prcject/AcUvity Cost

6.1, Total Cott of theProject at current price level (In lakhs)

7. employment likely to be generated

7.1 During construction phase
-irrJ-r .- jTTQrtl

7J.1 No. of permanent employment (No.s) Ia)

0

2159
22^

9435
Amount In Words Nine Thousand Four Hundred Thirty tight
lokh(s)Only

Executive Engineer
National Highway Division
Mohali
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Period ol amploymwt (Ho.of doys) [a] 305

/.3. No.otmotv-doy»(x|3(A|’(0| 3555

/ l cmp-umrr
k 7X4. Temporary /Contractual employment (No of Man days)

7.1S. Total 1*1«M 5f30S

7.2. Ouiing opemUonOlphato

7.71 Ha ol permanent employment (Noe) IM 7
7.7.5 rvdod ol employment (No. ol days) (flI 355

7.5.3. NO.ol mon-days DiMM'lBl 7555

- *• I • "* '1

7.2.4. Total (xj >[y| 7555

Others

8. whether Rehabilitation andResenlemont (sen) involved? HO

9. wemor project area involves shilling ot
wnlwcou'So/road/ran/Tronsmission line/vralor pipeline, etc. HO
required?

10. v.'hethet any alternative site(s) examinedor port thereof lor
the non-dte-spealic component?

10.1. tension thereof

n. Whether thereIrony Government Order ar Policy/ Court
order re’evont or restiicling to the site?

12. Whether there Is any Ollgarion pending against theproject
and/or landinwhich theproject Isproposed tobe set up?

13. v.hetner theproposalinvolves violation of
Acr/Ruie/Regufoilon/Nodncatlonol central/state Government?

No ether alternate

No

NO

Form-A (parr-l):Diversion of Forest Lend

Project Details

1, Forest Clearance

1.1. State PUNJAB

!. Upload a copy of note containing justification for
2 'ocating the Project in forest fond

1.3. Project Category

1.4. Exempted Category

1.5. Is Related toEncrochmenl?

no 9 Sir.pdi

Construction I Widening of Roadincluding approach
road to roadside establishments includingbadges

N/A
N/a

1.6. Whether any proposal seeking prior approval of
Central Government under the Van (SanrakshanEvorn
Samvardhan) Adhiniyam,1980 for diversion o( (oresi No
landrequired (ar this projecthasboon submittedin tlw
past’

Executive Engineer
National Highway Division
Mohali
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jB Land

f underground Component N/A
3. Details of Forestlandproposed to de diverted (VlllogeI DivisionI District Wise Breakup)

3.1. Totol area of forestland proposed lor diversion
/ 5 22.59(no.)

3.2. Tctcl area at non- forestland required for this
project (ho.)

34. Legal Status o! forest fond proposed (or diversion
Area (ha) Legal Status of Forest land

2254’ Protected Forest

3.3.1. Total Atea (ha) 22.59
3.4. Total period tor which the toreslianuis proposed g3
to be diverted (No.of years)

KML Details

Division Patiala Division
No. cf Patches 1
XML 2469619_FC_KML_16757649I7666_NEW AREA-tml

Location Details

ToposhoetNo. District Village Range Forest landproposed for diversion

Area (ha)
NonForest Land

Area (ha)

Fatehgarn Sahib IAACHOPUR Sirhind 0.74 0

^<7 Fotehgarh Sahib SUDHUWAL Sirhind 0.16 0
Potiola UADHOPUR Sirhind 0.73 0

H43<6 Fotehgorn Sahib SUDHUWAL Sirhind 0.1 0

H43<7 Fotehgarh Sahib SUDHUWAL Sirhind 0.P 0

H43<7 Patiala BARAN Potiala 7.16 0

Fotehgarh Sahib AOAMPUR sirhind 1353 a

Patch Details

Patch/ Segment ID Forest Area (ha) Non-Forest Area (ha) Remarks If any

0

Remarks Details

As per field report the 7.16 Area will be affectedm Patiala Range, All the Balance are willbe affectedof sirhmd
Range So Village wise detail is not Possible this detail isal Patches of XML and particular Road wise detail not a
w age wise detail

Total Patch-wiseForest LandIn the division (ha)

3.5. Total Forest Land Area (ho)

3.6. Total Non Forest Land Areo (ha)

TotalKUl-wlsoForest LandIn the division (ha.)

22.5900

O000Q

।Executive Engineer
P National Highway Division

Mohali
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slrniadroodkm7.800-39 551B/s Olctt Poltala& Falehgath Sahib

5. TotalForestland(ho) 22.50

6. lotai NonForestland (ha) 0.0000

7. Uploadmapo( thelorest landproposed to be

divertedpreparedby using OOPSor Total Station (pdl OGPS (3j.pdf
only)

Afforestation Details

7. Oetolis of land identified for Compensatory Afforestation

7.1. Whether Compensatory Afforestationisapplicable
or not?

Others

8. Cost-Benefit analysis

8.1. WhetherCost-BenefitonalysisfortheProjecthas Yes
been mode?

8.1. Total Loss (Against the proposed forestland
. * . X 1040.0

Drversion incrore)

Bi EstimatedBenefits of Forest Diversion (incrore) 10.57

8.3. CostBeneflt Ratio 0.0098

8.4. Upload a copy of Cost-Benefit analysis Cost Analysis.pdf

9. Environmental clearance Details

9.1. whether theProject requires Clearance under the
Environment (Protection) Act 1986 (Environmental No
clearance)?

10. Wildlifeclearance Details

10.1. whether the Project or a port thereof is locatedin
any Protected Area or their Eco sensitive rone?

Category specific Details
W*

Executive Engineer
M National Highway Division

Mohali
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Zf Additional Information,if any

No. Document Name Remark Document

1 Cost Benefit Analysis Cost Benefit Analysis Cost Analysis pdf

1 Revised Map Revised Map Revised Mappdf

Authorizotton oINcme Change Authorization of NomeChange of Change name of
3 of Authorized Person Authorized Person Aulhotired.pdf

4 Reply reply PWD reply_meig«tlpdf

5 Forest MapWIthCalculation Forest wap withCalculation PWD roply_mergcd-7-9pdf

Enviommont clearance EnviornmentClearance Exemptionupto 30 WhatsApp Image 2023-02-
6 Exemptionupto30Km Km osper ECGuldllna copy Attach 02 at 12.58.36 (I),pdf

7 Justification use forForest load Revised no 9 Slr.pdf

S Balance Sheet balance Sheet BalanceSheer.pdf

9 Google Sheets Google Sheets DOC009.pdf

10 U/T irrigation U/T irrigation Irrigation UT.pdf

Authority letterof Xen
Authority letter Forest

11 Authority letter of Xen case.pdf

12 FRA Certificate DC Patiala fracertificateDC Potia.a FRA Palpdf

13 Survey Of India Toposheet survey Of India Topasheet SOI SheeLpdf

14 MapI Mapl MapIpdl

IS MAp MAp Mappdl

16 “reject Approval Project Approval project Approvol.pdf
17 u/t FRAFatehgarh sahib u/t FRAFatehgarh Sahib FRA FGS.pdf

18 Stage 1 and 2 U/T Stage1and2 Stage 1 and2pdf

19 UT Govt Project UIGovt Project Govtpdl

20 Justification EC Justification EC justi EC pdl

21 Reserve Price of Trees Reserve Price of Trees Resrcve Price of tRecs.pdl

22 J/T CA.NPV, Addl CA Adell NPV. u/T CANPv, Add!ca Addlnpv.PenalCA. Undrtakigs.pdf“anal ca.Penal NPV Penal NPV

23 Minimum use of Forest land Minimum Use al Forest Land No 10.pdf

24 Justilicoiion use for forest land Justification use for forest land No 9 pdf

25 Detailof NonForest Area Detail of NonForest Area No 7pdf

26. Arw.A Anx A Anx a.pdf

27 =orm A Form a Form A pdf

Undertaxing

' Ihereby give undertaking that the data and information given in the application and enclosures are true to be
test of my knowledge andbelief-ondIamoware that if anypanof the data and information is found tobe false
or m steading at any stage,theproject will be rejectedoi\dclearance given If any to theproject will be revoked
a; our risk andcost. In addition to fhe above.Inearby giveundertaking thatno activity/canstrycffon/expansion
has been takenup

12. flame RoiprootSmghSidhu

13. Designation Executive Engineer Executive Engineer
National Highway Division
Mohali
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EXECUTIVE ENGINEER CENTRAL WORKSDIVISIONPWD

Exocujlye Engineer, PWD B end R Mohall

Executive Engineer
, National Highway Division

Mohali
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Minutes Sheening Committee held
on 10*03-2023

. Executive Engineer
National Highway Division
Mohali

/
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^Minutes of the Project Screening Committee meeting held on
10/3/2023 at Forest Complex Sector 68, Sahlbzada Ajit Singh
Nagar under the Chairmanship of Additional Principal Chief
Conservator of Forests cum Nodal Offlcar (FCA).

As per new FCA Rules. 2022 (dated 28/6/2022) forest diversion under
Section 2 of FCA 1980 having un area of more than 5 ha are to be
screenedby the Project Screening Committee under the Chairmanship of
Additional Principal Chief Conservator of Forests cum Nodal Officer
(FCA). The meeting of this committee was held on 10/3/2023 in the

Conference Hall, Forest Complex, Sector 68, SAS Nagar. As per the

attached list, concerned departmental officers/employees, user agency
and other non-departmental members/their representatives attended the

meeting held in hybrid mode. Nodal Officer (FCA) welcomed the

officials/employees present in the meeting at the outset of the meeting,

The proposal listed was discussedby the Committee.

Agenda ID : FC/AGENDA/PSC/878813/2023
Agenda No. 1

Is-
No

Proposal No» Division Project Name Project
Category

Forest
Area

1
1

FP/PB/ROAD
/414057/2023

Patiala
Division

permission for
rehabilitation/
Upgradation of 2 Lane to
4Lanning of Patiala-
Sirhind road Kra 7.800 -
29.551 B/S Distt: Patiala
iFatehgarh Sahib

Road 22.59

The PSC has already screened PariIof this proposal on 23-01-
2023 with Agenda ID No, FC/AGENDA/PSC/614102/2023 and
some observations were raised. Minutes of Meeting were circulated
vide letter No. 24197-202 dated 25-01-2023 (MoM ID -
FC/MoM/PSC/425614/2023), The second part of its PSCIto screen
Parti after corrections was held on 21-02-2023 with Agenda ID No.
FC/AGENDA/PSC/109666/2023. Minutes of this Meeting were
circulated vide MoM ID - FC/MoM/PSC/723618/2023 dated
27-02'2023. Subsequently, thePart i! of the proposal was screened
by the Committee on 06-03-2023 and few observations were made.
Minutes of Meeting were circulated vide MoM ID No.

Executive Engineer
National Highway Divi
Mohali

ion
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The meeting ended with a vote of thanks.

FC/MoM/PSC/663335/2023 dated 09-03-2023. The part II of thia

proposal was again screened by Committee on 10-03-2023. All the

observations raided by PSC in the earlier meeting have been taken

care of and compliance by t)FO has been done.
The Committee, therefore, accepts the proposal and

recommends it to be send to State Oovt. for prior approval, after

which the case will be sent to the 1RO, Chandigarh for

tonsiderhdon.

. Executive Engineer
National Highway Division
Mohali

95



HFFFi vrtlrl

Government of India
Ministry of Environment,Forest and Climate Change

Integrated Regional Office, Chandigarh

Online Proposal No.: FW1MRQAD/414057/2025 Dated: 01/08/2023

To,

Additional Chief Secretary
(.Forest)
Chandigarh .Punjab.

Subject:

Sir/Mndam,

Proposal for rum-forestry use of 22.59 lu of forest land under Forest (Conseravation) Act. 19X0 in
favour 01 M.S EXECUTIVE ENGINEERCENTRAL WORKS DIVISION PWD for Patiala Divisionin
PATIALA ForestDivision. District (PUNJAB)(FP/PB.’ROAD/4l4057z2023)-wg,

Kindly refer to the subject cited above and letter under rclerence for seeking prior approval in
accordance with section 2 of the Forest (Conservation) Act, >980 for- diversion of 2g59 Ha forest land
for non-forestry purpose. After careful examination of die proposal, In principle approval is hereby
conveyed for the above mentionedproject,subject to die followingconditions:-

1. General Condition:

Sr. Nn Conditions

LI

1. Legalstatus of the forest land stull remain unehiuiged.

2. Cost of Coinpensalury Afforestation, as per CA scheme, may be realized from die user
agency.

3. Net Present Value (NPV) of the forest land 2259 hectares being diverted for tiun-forestry
purpose may be realized from tlieuscr agency, as per Minister's directions issued vidc letters
No.5-3/2DJJ-FC (Vol-1) dated 6th January 2022 andHon’blc Supreme Court of India's Order
WF(QNo.202/1995,LA.No,In566,dalcdSOtlr October 2002, 28th.March, 2008, 24th April,
2008and,9thMay 2008.

4. The Nd Pi^ciii Value (NPV) of the forest land and all other CA levies shall be deposited
through web portal of Ministry of Environment., Forest and CHmatc Change
www.pnriwsh.niy in,

5. Complete compliance report will be uploaded in tbec-portal /httnsvznarivcsli.nic.iii ).

Executive Engineer
National Highway Division
Mohali
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' Sr.No Conditions

6. User agency should ensure that the compensatory levies (CA cost NPV. etc.) arc deposited
through challan generated online on web portal and deposited in appropriate bank only. Amount
deposited through other modewilt not be accepted as compliance of the Srage-l deanmee..

7.The complete compliance of the FRA. 2006 shall be ensured by way of prescribed certificate
from the concerned District Collector.

!
S. The Divisional Forest Officer shall furnish undertaking that tire approved CA sitetsl will not be

changed without the approval of competent authority.

9, The Nodal Officer (Sure CAMPA) Authority shall timnsh undertaking that die funds under
Slate CAMPA will be released to Divisional Forest Officer as per approved CA schcinc

10. NOC form Irrigation Department has to be submitted.

2. Standard conditions

Sr. No Conditions

2.1

I . The number of trees plants to be felled slull not in any way exceed Ilie nuntbei indicated m the
proposal and no harm shall be done to die wildlife during felling of lives The felling of
Irees/plants will be earned out under the »lricl supervision of the Stale Forest Department and
Ilie amount spent on lulling of trees/planls will be deposited by the user agency to the State
Forest Department.

2. As per the proposed CA Scheme. Compensatory mTorcstatiim (CA) shall be taken up by the
State Forest Department over degraded forest land mH B No 496 of village Dada FF, Tchsil
and district lloshiarpur nt the cost oflhe user agency. The Plantation shall be done within one
year from the date of issue of approval. As far as possible, a mixture of local indigenous species
shall be planted and monoculture ofpny speciesshall strictly be avoided.

3. Die Divisional Forest Officer slwll ensure that the approved CA/ACA site (si will not be
changed without the approval of Competent Authority.

4. The Nodal Officer (Slate CAMPA) Authority shall ensure (hut the fluids wider State CAMPA
will be released io Divisional Forest Olficcras pemitproved CA scheme.

5.The State Government shall upload the KMLfilcs of the degraded forest area accepted for
raising compensatory aflbrcsiatton in the £-Ciwii watclr portal of FSI, before handing over of
forest land to the user agency.

6. The forest land shall not be used Cor any purpose other than that specified in the proposal.

7. Die user agency shall pay additional amount of NPV as and when increased by ilw order of
Hon’blc Supreme Court and the State Government will ensure that the increased amount is
deposited.

S. No kind of damage will be done to theadjoining forest land, ^imulianeously. all efforts » ill be
made to saveadjoining forest and forest land.

9. User agency shall raise strip plantation on both sides and central verge of the road as per the IRC

. Executive Engineer
National Highway Division
Mohali
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/~ Sr. No Conditions

1

norms.

10. Speed regulating signage will be erected nlottg Ilie road al regular intervals in the Protected
Areas/ Forest Areas.

11.The user ngeney shall provide suitable tintlcr / over puss in Protected Area / Forest Area as per
recommendations nl'CWLW / NBWL / FAC / RE C

12. The boundary of the diverted forest land slud1 be suitably demarcated on ground at Ilie project
cost, as per thedirections of the concerned Divisional Forest Officer,

13. The forest land preposed to be diverted shall, under no circumstances, be transferred to any
other agency, tkwiMl.nr poison without npprovnl ofthe Central Government.

14, The layout plan of the proposal shall not be clanged without prior approval of Central
Government.

15. The user agency stall carry out muck disposal nl prc-dcsigiuitcd sites as per Hoc scheme
approved.

16. No additional or ttfw road will be made inside the forest area for transportation of amarwrtion
matcn'al forexecution ofproject work.

J 7. Any other condition may be stipulated by (his regional office from time to time, in die interest of
conservation, protectionanddevelopmcntof forests & wildlife.

IS.User Agency shall obtain Environmental Clearance as pet the provisions of the Envvonmcntal
(Protection) Act, 1986, ifapplioable.

19.The initial permission willbegiven to this proposal for 99 years. After dial thepermission Shall
again be obtained from the Government of India. The"peridd of diversion under this approval
shall be co-tenninus widi the period of lease to be granted in favor of the user agency or the
project life, whichever is less.

3. Specific Conditions

After rece pt of the compliance report on die fulfillmentof theconditions mentioned above, the proposal shall he
considered Tor final approval under section 2 of the Forest (Conservation) Act, 1980. Transfer of forest land stall not be
affected till final approval is granted by the Government in this regard.

Copv Tn

1 .EH FFHffatw (wfAt^.^), tj^wi U=H, uttam, an-ftfa.
' (ramesh.nandcvfri.nic.in)

2. I’CCf (I’CCF (HoFF), Forest Department, Government of Punjab, Forest Complex, Sccior-6S. SAS Nt^ar. Mohali,
Punjab foegfnwtiahwtgmtiil.com)

3. APCCTrfCA). Forest Department, Government of Punjab, Forest Complex, Sector-68, SASNagar, Mdiali. Punjab {ixdinmi.ihrir email cinn).

Executive Engineer
National Highway Division
lohali
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Yoiih Faithfully

Raju Ram Singh
Deputy Inspector General of Fonsts(C)

Regional Office. Chandigarh

"tiw Divisional Forest Officer, Forest Division & District Putin la & Fntchgarh SnhOunWdropith.r pnmik^
J < The Executive Engineer, Executive Engineer, PWD B and R Mohnli, SAS N«gar,(cccwdiwlipwdpb@gmud.com).

Executive Engineer
National Highway Division
Mohali

wnValidity
Digitally Signe
Deputy Inspector
Date: 01/08/2023

tern Singh
of Forest. IRO
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TRANSLATION FROM PUNJABI TO ENGLISH A**®0*-6

Government of Punjab
Department of Forest and Wildlife Preservation, Punjab

Office of Divisional Forest Officer, Patiala
Email: patialadfo@gmail.com PH.No.0175-2921574

From, :

Executive Engineer,

Central Works Division,

PWD B&RMohali

Number: 53/8 Dated: 10-8-2023

Subject: Diversion of 22.59 Ha of forest Land permission for Rehabilitation/ Upgradation
of 2 Lane to 4 Laning of Patiala-SirhindRoadKM 7.800-29.551 B/S Distt: Patiala &
FatehgaA Sahib under Forest Division Patiala. Proposal No. FP/PB/Road/414057/2023

In reference of the your above said case the in principal has been done from Indian
Government. Therefore it is hereby written that the applicable fees should be deposited as
mentioned below, so that the necessary process should be initiated for final approval of
the said case.

1) As per Compensatory afforestationRs.3,72,28,702/- has to be deposited.
2) As per Additional C.A Rs.1,97,56,496should be deposited.
3) As per NPV Rs.3,06,57,115/-has to be deposited.
4) FR.A Certificate and N.O.C of Irrigation Department to be submitted.
5) That above said amount is to be deposited through online portal

foestclearance.nic.in of Indian Government.

Divisional Officer Sd/-

PatialaSd/-

Estd No: 5319-20 Dated: 10-8-2023

The copy has been forwarded to Divisional Forest Officer, Hoshiarpur and Rupnagar and
writtenthat an undertaking is to be submitted for change the CAJA,CA.site namein
serial no. 8.

Divisional Officer Sd/- c .Executive Engineer
Patiala Sd/- national Highway Division-— Mohali
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TRANSLATION FROM PUNJABI TO ENGLISH Aw-peaLvge £~S

Office of the Executive Engineer, National Highway Board, Public Works Department

(Buildings and Roads) Branch

Room No. 464, Third Floor, District Administrative Complex, Sector-76, S.A.S Nagar

Email:- eecwdmohpwdpb@gmail.com Phone No: 0172-2219070
To,
Divisional Forest Officer,

Patiala.

Subject- Diversion of 22.59 Ha of forest land permission for Rehabilitation/ Upgradation of 2
lane to 4 Lanningof Patiala-Sirhind Roadkm.7.800- 29,551 B/S Distt Patiala & Fatehgarh

Sahib under Forest Division Patiala.
Proposal No.FB/PB/ROAD/414057/2023

Reference :-Your office letter no. 5318 dated 10.08.2023.

With reference to the above said subject the required amountdemanded of Rs. 8,76,42,313/-
(Compensatory afforestation =Rs. 3,72,28,702/-, Additional C.A= Rs, 1,97,56,496/-, As per
NPV Rs.3,06,57,115/-) at Campa Punjab on dated: 30.08.2023 has been deposited in this office,
of which the attested pay-order is enclosed herewith.

Apart from this, through the letter under reference, the demanded FRA Certificates and NOC of
Irrigation Department is enclosed herewith and senttoyou for further appropriate action, it is
requested that the final/siage-2 approval of the subject case be kindly issued by the Indian
Government as soon as possible.

Annexure/1.Pay orderdated 30.08.2023 Sd/- 18/12/2023
2. FRA Certificates Executive Engineer,
3. NOC of Irrigation Department. National Highway Division,

PWDB&R Branch
MohaliSd/-

Estd.No. Date:

The copy of the abovesaid is forwarded toSub Divisional Engineer, National Highway Sub
Division, Chandigarh for information and further necessary action.

Sd/- 18/12/2023
Executive Engineer,

Executive Engineer
x National Highway Division

Mohali
National Highway Division,
PWDB&R Branch
Mohali
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issue DM*;30/08/2023 01J5 PM

To be presented at bank npfbefore
11:00 AM on Date 30-08-2023

Pay Order
This is Electronic Replica of Original Pay Order.

This can be usc^ by DOO for verification purpose.

RBI SA.S Nagar Mohall
District Treasury Office, SJVS Nagar
Mohall
Amount In figurei.87642313

Pay Rs. 87642313 (Amountinwords).:Rs.EightCrore Seventy$ixLakh FortyTwa ThousandThroe Hundred*Thirteen Only
Payment not to be made Without proper idcnlilKalnn of the
aulhoraeeperson.Credit theamount io accounts of persons
through ECS/WGS/NER
As pet Inflowing invoice, July signed by T.0 Invoice Nq.:2308004894I

No:
Payment through ECS/R76S/NEFT

obis pay 0^^contains 1 page<$))

SAS00/062A

SriNo j Tokan No. BiUNo Vouchtr No । ParfyNsma A^couMHo. ।। IFSCGOCM । Party 1
Amount

ConMNo. J 8m* Maaa <1-1 UTE Mo

IW) 2313000^410115 3 CAMPA PUNJAB 150M7Z9Q U8NW633S 8?M2313 5289746862 UMOK BA^K-O* P<XA MEFT RBQ43ZM636SJT
HEFT Tool: 87642313

ToUU 07642)13

Tout Amount in words:
I
I lout No. of Bcr-rfiGiary . 1 Total Mis: 1

Good DO Total Amount 0

Grand NEFTTotal Amount 876423' J

Grand Total Amount * 87642313

Eight Cro«S«vnTtySix Lakh forty Two ThousandThrea Hundrads 7hVta«»<My

Detlgiwd »nd developed by NIC Punjab

Executive Engineer
National Hiahwav Division
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FOREST-FCAOF-1/22/2023-FCA

1/750831/2023

Government of Punjab
Department of Forests & Wildlife Preservation

O/o Principal Chief Conservator of Forests (HoFF)
Forest Complex, Sector-68, SAS Nagar.

(FCA Branch)

Dated29-12-2023

To
Deputy Director General of Forests (Central),
Government of India,
Ministry of Environment, Forests & Climate Change,
Northern Regional Office, Bays No. 24-25,
Sector 31-A, Chandigarh

Sub: Diversion of 22.59 ha Rehabilitation/Upgradation of 2 land
to 4 laning of Gurudwara Dukh Niwaran Sahib-Fatehgarh Sahib-
Chamkaur Sahib-Bela (MDR-31) Road from KM 0.00 to 29,551=
29.551 KM Computation of Compensatory Afforestation area for
Forest Division at Sirhind-Patiala Road (29.551 KM)
(FP/PB/Road/414057/2023)

Ref: Your office vide letter no.Fr/rrvKOADMNO5Tco» dated 01.08.2023

With reference to above proposal compliance report is as
unden-

i. User Agency has deposited an amount of Rs. 37228702/- for CA.
2. User Agency has deposited an amount of Rs. 30657ns/- for NPV.
3. User Agency has deposited an amount of Rs. 19756496/- for ACA.
4. FRA, 2006 certificate is attached at Annexure-I.
2. An undertaking that the approved CA slte(s) will not be changed wi

thout the approval of competent authority is Attached at Annexure
-II.

3. An undertaking has been given by CEO CAMPA that the funds unde
r State CAMPA will be released to Divisional Forest Officer as per ap
proved CA scheme is attached at Annexure-III.

5. NOC from Irrigation department ifattached at Annexurc-lV.
6. A copy of the information regarding amount deposited of CA /NPV

in CAMPA account o.n prescribed proforma & challan sent by DFO Is
enclosed at Annexure-V.

Executive Engineer
National Highway Division
Molr’:
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FOREST-FCA0F-1/22/2023-FCA

It is, therefore, requested that Government of India under
Forest Conservation Act, 1980 to diveji: the forest area far use oT non¬
forestry purpose may kindly be conVe^d.

BASANTAAMMAR
NODAL O?fc(PcA)

29-12-2023

CQ-
i. Conservator of Forests, South Circle, Patiala.
2. DMstonW^orest Officer, Patiala.

Tlw FAtttnwcCr^Wtcf.ExceiiiBc r.i^ PWo B and R Mohall.SAS Niignr.

Executive Engineer
National Highway Division
Mohali
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01 '‘•wwlh In Wnpcnwiory alloiesv»V?n funds

UWOO no.o!S.no Type

amount
specify

Token No of OTONFFTCA.ACA. NPV 8J6.U2.31J/- OTO S.AS. UnionBank
SAS Nagar
17973

U

Scanned with CamScanner

Name pt Regional

Whether by

RTGS/OD/doposIl(NPV/*CA

/IWMP/others)
managed by
CAMPA

Divisional Forest oiLcer,
Patiala Forest Division,
Patiala.

NFT
^spcciy) transferred to

account o! CFA

, Executive Engineer
National Highway Division
Mohali

NAGAR.

PUNAJ^j

tiwmraw.
«M3 WSI rite gaAr^> terw.ufts

xnnra.MfiM'S'l
o.oHjlodtpajmall.com, Ph,

Bank account
St CFA

Amount deposit |Nam« d Bank

from which

z su»» — —° 1« wltich pun|
_ Proposal

iU/PvUolo/Polio 1

3 ““"““’'“^.ner.naw.ottnop^ 1 qC
I per
1 Un

Sa
|Ht

Hikm ol 2259 Hi °f
miMlop lor fU>h3bl8»HoiVUPBra<i»««" ‘
e 10 4 Unins «< PAlMo-Slf'l’"'’ ,w^ |
CO -29,551 Dint W’>i> & I
uh under Fotesi Division MUWtoPPWH
,FPff8AOAO/4M957AO23 I

_ . _ |******** Of proposal |p£tad . 1
5 | P<Op<BPI 00, |F ’/P0/ROAD/4M057/ZO21 1
b 1 ol Iok-oi scalnvolvsi ~T 22.59 1
2 onpinal or encnslon | Jriginal j
8 In extension ol lease, please clarify K proposal|

p^vwaddW*^^
4A 1

$ | Pote at 1st stage clearance |O1.OB.2O23 I
| '0 Ester., o( camps chaijoi .head wiseMir~— —•— -

I 83 Compensatory dtorstebon 1 3.72.HJ02/-
bl odauonai compemaiory ailwsuuion W5S.A96/-
c) penal tempcfiMoryQHofesiaiion 1/-
g* catchmentjuea Treatment r'el wiWBte mwHjcmem plan
'1 wWonal cnaisos (or diversion ol ueo UEnj hi0) Nc| prosonI value I3.O6.S7.US/-
h) Pen# Nei presqm value j
>) 1 EPA(IOX)
G) 1 Mesquite removal 1
iti) Other charges

iv) Translocate Vees amount

| 11 Whether payment made through chatlan

otherwise. In case online payment details
Of I

f IZ Detail of deposited 3008.2023 \
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a yf^l)

Ti ftaz3*^^’ ”'H‘C

^^Riohixvdpb^ma^ ft

W~l5q-| »* 18Jf;^,
Version ol n.s9 Ha o! lo««sl land iiMWl«'on ,0'

7508'UpsradnUon Ol 7 Ko 4 tatthW of
29.551 B/S DUU, Patiala & ralthgath SoWb Uttiw fOfU
Proposal No.PB/PB/KOADMW057|MK.w,. ^53g?ijgg Ksiu 6^1 10.05.2021.

totos to toll tRt& 'into rhd 3^
W6.A2.3ttl- . 3J2.aa.702l- ’

'O7.S6.A96l~<3\$, W>V3ta 3.06,57,1151- i^CAMPRPw^^^30 08'20^

'■ to vs33x*A \w w n2 ns. tlw srofcrre’ Oof-hpgsa ire 61

to a tor?’ mfu <f8 n?^ wfts iifera 35ft fra coiMca^5

sla&rrs to^’S'Sw.^.ril.wsnA'aa^
3'r»l rto 0 fa to'vito to *1 3tosshtoi-2 sra stwa trSres tt^i

r’lfawCT storedrti

wM.Um»ra^3M 30.08.2023
2, •iK.MM.e. Hd<flto<?
3. toStos terai

OlaMSSli:
toare 3* §3^ to xretot?>iM3,

toren^xre,
-g.fs.fal33MW,

tawtofa >ire,
SJS.fa.siMW.
fatoi

BecutT«^^^National Hignway v

Mohaii

Scanned w» CamScanner

106



P*y JU.S7M2J1J (Amount (nvcordij; ju. tight CracrSewntyac UkhFortyl*o ThobuadThree HundredsThirteenOnty

tnvole« NouUOaOMeM

IfSGPH*VwUmU®

UlUOtt&IOllS VACHMfifit Q0 »O1a N&n 3*60^37

Tout *;Au>n

o’Ujvl

1I&U1U

01**4 OOT^Uf
CtMd X^TToUI^wM t

C/xn^TaU! ArnowM';

*«^^4Pent*. Crate the amount Jo u»»jnM o/pct
Wrowj^tCSAIGS^N(FT
A* pc* I.O>W) Uwtc.r.tiu’yKlgcxa^ I0

RBI £JLXNj^.,M.KU1
BhCfiaTrowtyOffic*,SASNapar
Mah^
Amo««t ift figw* •Q7MZ3U

u9MCw*«“i»r3U
» T«UlMta t

H«U. q.<r - 10/M/»>n«5«

T© be 0* **bent n<X b*^>«
UWJAM oa 0*1» •

Pay Order
TM> 4 U«clrofiklUpl1ej AfOtlgbulPayOr&f.

TN» canUumJhypDC hr v<rifcutai pufpBl*.

SA59WP524
CAMtAKJKM WMJ?»’ U^*p»K133 WWS, 4

NuriMit vSum

p««uU»Eft^w
N«t>C/xh K»g±x3y Divis«AMobjJ

Executive Engineer
jij^National Highway Division

Mohali

Scanned with CamScanner
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kH’;.

r.

2.

3.

5

6.

?•

The cost ol the consvuaion as well as the mainUMnca cl the above said bodges/ramps

will ba fully home by the apptant.

The eonsvuebort of this bridge shall id no way hmder the funcuonrog ol ensung canal not

interfere with ns operation and mainlcnahca.

The ownership ol the bridge shall remain with the Waler Resources Department and the

hndge/ramp an be tcma}<M by the WRO it its dtScreUon, os and when required.

II additional land and permission Is required lot the construction ol said bridge, the same

will be obtained by the apptant »1his o*n cost.

The bridge shall be allowed to be used by any one and shall not tw used etBusnUf
the applicant

The deportment will not be responsible ter any 3rd party damage during or after the
constmetion of the bridge.

When al any point of time the badge Is romoduicd/demdlshed. no compensation will bo
paid to the applicant.

An indemnity bond will ba given by the applicant that he accepts to indemnify the
Government to< any loss or charges duo to construction of this bridge as per Anne<ure-O.
This Approval Is provisional a Cepanmenl has tb» ngm. to cancel it anytime.

hTM 3.hTfeH 1533 522855.

ey^nr fc# e nsy firs vu afer fad'fdd 2 .WcWeWX
WR-IRWR03/iMtyj firjt O£*OI-2O2J ’'GSR'S jjfcg TS3T 3W
0? /12/2023 ft azicfaH 5176 Tjrf^jt fifH B? 31? htJTFR Lf3^ hotel
a’^ «3 fha>m fey«r ( PWD BiR] Uc 33c fe?Processing Fees andFapi<ufion

Charged S W3 SSVc’ 333T2 241,40 t.Jftr 3>fergS 35 fefitx jraa1

•^r H^jr fjtjrj]

Construction ol H4. 0(U
r.„

9C °*‘F«»rnni (Jrapch Conal Suol end ? tio. Zor
sen H.L Bridge over min«._ of &> rephcimtnl of ttMnj old brtdgeo for

‘hbbltiuilon/UpSf.d.Uon 0,2(M, (MM.3D
1.250 10 22 551 n/aw»1 «a*riy annouflcjtf Uau Gurpi I^f9 Guj^r K9Ut\
Patiala and Falehgarh Sablb In the Slate of Pyoiab •HOC

0»3Hi 2XdW 3Ijjfa

Executive Engineer
National Highway Division Scanned with CamScannerMohali
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Ih^muhm i^m^,,
01J 1.1 lh* A-jl <1,*, ll<K,4y, ||,* ’J IM **/' V 1 **

* IflOjh roll lx, Uu l^lllnwl l,frvrl •• "«

lh? m,|(rH1|/ i|^ WA| uwwi ’"JM-'J >’•

,J
“'*«» «» m t,,!M

1M «»«uiK>n Mtn hi u>a<itt ihmujii v«(pU«c« 6 0u»i7 Amv'AWi //.»«

'M MtUhfl-'WwM 01 Consul A/nugiinxrt UitMnJ IW» ol »tbrt coin V* I*

U«*» b, o,,i V^WI .rWi^yj>t(

* tWcmeU t‘> ttuinc £r>jm«i V0VIA (n ()^u)mi1h u) vju^<iM «> Pt'

W»<y«l IM Govtirmtni
*»«1 SOIMOvea tfWky (x>M J c otimmJiw g,J»uA Id »mAc*hi L0d« lbI ftfity >■.«W

0» VlrpJt,9Xlv
’’’Opa lice bowo jhuuid upi to vol no ((Miem U nwiJ't turn im t>«>

M pet oop/o^ed uobcy ponj a flUnXH VW Ap^«/»l

be bovna to commence |ht con>vucK»n whm mwhi from IM if^to wo©t»*» o*

3^8^1-
fils' Wfit'^. iJiJi;—“—’/J-nft fii'i’ W: ^l 1 ^-1

Guatra S’ §3^ faaww tejisiw pa? to w?bs a«q\ nfencw § wswl to
nti

v S'; >Jw rvrtolw hk ito fcna t}^
tfstaj i

<rui‘*
Ar fijritriiwa/toi'fev fraiw, to «3s few.4fti. vito ri] a row ftn

Ji

Executive Engineer
National Highway Division
Mohali Scanned with CamScanner
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Hint for Hie forest hind measuring 15.5374 hectares, permission fur
lonMrueliun of approach Access to Up-grndullonAVidcnlng of 2 lane to 4
Uning of Gurudwnrj Dukh Nlwaran SoWb-Fdtchgarh Snhlb from RD Km
I +-o(t to _ )+55l has been sought.Thisland falls under Forest Division Pntialn
al Muta Gujri Marg, Fatalignrh Sahih strip forest, anti Is proposed to be
dis erted. I his area is phintmlon Mhich was notified as "Forest'* lew than 75
years prior to the December 2005. There is no recorded population of
Scheduled Tribes ns per the Census 2001 and the Census,20U In Ihblnud.

A-’u 2SI
Deputy commissioner,

dl • - M'' Fntchgarh Sahib.

Executive Engineer
National Highway Division
Mohali

Scanned with CamScanner

Scanned with CamScanner
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HOSHIARPUR FOREST DIVISION

of the Project: Diversion of 2239 ha Rchabilfauon/Up&rachlion of 2 Lane to 4

f Gwjdwara Mi Kiwaran Sahib-Falehgarh Sahib-Chunjlaur Sahlb-Bdh (MDR-31) Road
ZgM OJDO to 29351=29351 Km-Compulation of CompensalMy Affiliation area for Forest
^c^Sirhlrvi-^^ Km)(FPfPiVROAW41«57/20^)

Undertakingregardingapproved CAsite

It is undertaken that the approved CA, sitefs) will not be changed

withoutthe.approval of competent authority.

Date..
Place Hoshiarpur.

Executive Engineer
National Highway Division
Mohali

DivlsionaTForost Officor

Scanned with CamScanner
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t
Executive Engineer^
National Highway Division
Mohali

OFFICE OF TI-WdBPOTY C^MISSIONBR. PATIALA
(LU.A, Oronob)

•i 2
'"r i

jPhte Patiala
V {Dated:

' It Is cortlho^ihai tho forest land mausurlnu 7,1030 hocuroa located at

Gurudwara Dukh Nlwaran SohlU-Fatolioarh Salilb-Cliomkaur Sahlb-Baia (WOR-ai) Road

_ from K'm:0.00:to-?9.5SVKnrirn (Patlata.SWn<?ttoo$pfff^^ B/^lnyPattaJa Range)

: under Division In thtfzStaio^ur^^od^^FortnC^ 75 year*
: prro, W .

’
4 F0 Mohili I

-£doe* •

. jCensus 2011.^ ’ - -."-T* ~ - -

!_§ L.D.C-I

.4
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Certificate

It is certified that there Is no further Forest Diversion Case for

Stage-1 & Stage-11 approval pending belongs to this Division except

"Diversion of 22.59 Ha of forest land permission for Rehabilitation/

fencer. \ajimwHWiwav Division, P.W.D B&R Branch Rcxmi
XnFjoqr. District Administrative Complex. Sector- 76, SAS Nazar

Upgradation of 2 lane to 4 Lanning of Patiala-Slrhlnd Road km.7.800 -

29.551B/S Distt. Patiala & Fatehgarh Sahib under Forest Division Patiala.

Proposal No.FB/PB/ROAD/414057/2023".

Executive Engineer
u^vM^National Highway Division

Mohali

Execute Engineer,
National Highway Division
PWD (B& R), Mohali.

Scanned withCamScanncr
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W WBillBW IHHIMUM

Government of India

Ministry of Environment, Forestand Climate Change

Regional OJUce, Chandigarh

Online Proposal No : FP/PB/ROA DM14057/1023 Dated: 18/Ul/’l)24

To.

The Additional Chief Secretary (Forests),
Government of Punjab, Mini Secretariat,
SceU>v-9. Chandigarh

Subject: Propusai tor noii-forcstry use uf 22.59 lia of forest land under Forest (Conseravation) Act, 1980 in
favour of M/s EXECUTIVE ENGINEER CENTRAL WORKS DIVISION PWD for Patiala
Division in PATIALA Forest Division, District (PUNJAB)(FP/PB/ROAD/414057/20’3)- reg.
Ref; SutoGovernment's Stage-1Compliance report dated (M.01.2024.

Sir/Madam,
Kindly refer to ihe subject cited above mid letter under reference for seeking prior approval in
accordance with section 2 of die Van (Sanrakshan Evam Samvurdhan) Adbiniyam, 1980 for diversion
of 22.59 ha. of forest kind for non-forcstry purpose. In this proposal, In-pPineiple approval was granted
by this office's letter of even number dated 01418.2023, whose compliance- report was received through
State Government’s Stagc-l Compliance reportdated 04,01,2024. After careful examination of the
received compliance. I am directed toconvey FIpuMppraval for the above-mentioned project, subject
to the following conditions:

1. General Conditions

S. No Conditions

l.l

1. Legal status of the forest land shall remain unchanged.

2.The number of trccs/plants to be felled shall hot in any way exceed the number indicated in the
proposal and nd barm shall be done to the wildlife during Riling of trees, Tlte felling of
trees/pkmts will be earned out under the striprsupervision of the Slate Forest. Department and
the amount spent on felling of trees/plants will be deposited by the user agency to the State
Forest Department.

3. As per the proposed CA Scheme, Compensatory afforestation (CA) shajl be. taken up by the
State Forest Department -over degraded forest land in H.B No. 496 of village Duda PF, Tehvit

Executive Engineer
National Highway Division
Mohali
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5.No Condition);

and district Nushiarpur nt the cost of die user agency. The Plantation shallbe done widn'n one
year from the date of issue of approval. As for as possible, amixtureof local indigenous species
shall be planted and monoculture ofany species shall strictly be avoided.

4. As per the proposed CA Scheme, Additional Compensatory afforestation (ACA) shall be taken
upby the State Forest Department overdegraded forest land in Bhangala Forest in Rap Nagar
Forest Division at the cost of theuseragency. The Plantation shall bedone within one year from
the date of issue of approval. As for as possible, a mixture of local indigenous species shnl1 be
planted and monoculture of any species shalistrictlybe avoided.

5.The Divisional Forest Officer sliall ensure tliat die approved CA/ACA site <s) will not be
changed without the approval ofCompetent Authority.

6. The Nodal Officer (State CAMPA) Authority shall ensure that the funds under State CAMPA
will be released to Divisional Forest Officer as per approved CA scheme.

7.Die State Government shall upload die KMC lilts of die degraded forest area accepted for
raising compensatory alforcslatiou in the E-Gwu vutdi portal of FSI, before handing over of
forest land to Ute usfr agency-

8.Die initial permission will be given to Hits proposal for 99 years. After that the pennission shall
again be obtained from the Governmentof India. Dieperiod of diversion under this approval
shall be co-terminus with theperiod of (ease to be granted in favor of the user agency or the
project life, whichever is less.

9. The forest land shall not heused for.any purpose other than that specified in the pro(»sal.

10.Die user agency shall pay additional amount of NPV as mid when increased by the order of
Hon’blc Supreme Court and die State Government will ensure dial the increased auMUint is
deposited.

1 1.No kind of damage will be done lo Hie adjoining forest land. Simultaneously. ail elTorus will be
made lo save adjoining forest and forest (and.

12.Die forest land proposed tu be diverted shall, under no circumstances, be uonsferred to any
other agency.department.or jicrsmi without approval of the Central Government.

13.Die layout plan of the proposal shall not be changed widtout prior approval of Central
Government,

14. The user agency shall carry out muck disposal at pre-designated sites as per the scheme
approved.

IS. Any other condition may be stipulated by this regional office horn time lo time, in the interest of
conservation,protection and development of forests & wildlife.

16.User Agency shall obtain Environmental Clearance os per the provisions of the Environmental
(Protection) Act, 1986, ifapplicable.

17. Violation of any of these conditions will amount to violation of Van (Sanruksittin Evam
SanivttrdhanjAdhiniyam. 1980 and action would be taken as per para 1.16 of the consolidated
guidelines and clarifications on Van(Satiraksltan Evant SamvardhanlAdhiniyam. 19KQ and Van
(Sanrakshan Evani SamvnnJIwnjRulcs. 2023.MoEF&CC.

18.lt wilt be the responsibility of the. State Govcmment/Uscr Agency to obtain all other prior
approvaMclcaftntccs under all other relevant AcfcaRules/ Court's Rulingsfinstroetions, etc.,

includingenvironmental clearance, aSapplicable to this proposal.

Execirave Engineer
National Highway Division
Mohali
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conditions___—
| S.No Coudtlluns

2.1

-

1. User agency siutll raise strip p)nntntk>n on built sides mid ecmnil verge of the fund as per the UK'
Homis.

2. Speed regnlnling signage will be erected along tlte rond nt rcgulnr intervals bi the Protected
Arens/ Forest Arcus.

3. Die boundary of the diverted forest lathi shall besullubly demarcated on ground nt the project
cost. as per the directions of the cojtccfned-hivislonal Forest Officer.

X Spccilk Conditions

S. No Conditions

5.1
The Ministry may suspend/caitcel this approval ifihc imptementaiion ofany oftheabove conditions
is not safislilctoiy. The Slate Government will ensure compliance of these conditions through the
Forest Department.

•

Cony Tn

1 Inspector General of Forests (ROHQ),Ministry ofEnvironment. Forest& Climate Change. Indira Parynvanm Bhawan,
Joi tuuli.Aliganj,NewDelhi. (r.iincsli.p,inde,y(u>nic.in)

IPmcipal Chief Conservator of Forests, Punjab, Forest Complex, Sector-68, $AS Nagar. Mohall, Punjab. (
nc.~fptpiiabiSh;injl|ponf)

3.Chief Executive Officer. CAMPA. Fprcst Complex. Sector-6?, SAS Nagar, Mohall,
Punjabjcco.puncanipa@gmail.coin)

4. The Divisional Forest Officer.Forest Division &DistrictPatiala& FtuchgarhSahib,Puniab/dfonmlSemnilemnl.

5. TheExecutive Engineer.Executive Engineer, PWD B&R,Mohall,SAS Nagar.teecwdmiilmwdnhi'zApni:iil.eoin).

Vopr'S faithfully

(Raja Ram Singh)
Dy. Inspector General ofForests (Central).

MoEF&CC,RO, Chandigarh

Signed by
Raja Ram Smgh
Date: 18431-2024 22 37 07
Reason: Vonhod and
signed
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Executive Engineer

Mohali

S.NO Parameters —- remark
1 Ecosystem services

losses due to propose:
forest diversion

Economic se,vlCeS d“e t0 diversion of
forest shall be the net present value (NPV) of the forest land being
diverted as prescribed by the central Government (MoEF & CQ.
Cost of Land= 2259 ha x Rs 1357110 = Rs 3,06,57,114

2 Loss of anima
husbandry productivity
including loss of fodder

To be quantified and expressed in monetary terms or 10% of NPV
applicable whichever in maximum.
= 22,59 ha x Rs 1,35,711= Rs 30,65,711

I3
Ij
I

Cost of human
resettlement

There isno loss ofpubllc&ciJitiesandadnunistrativeinfrastructures
of forest land due to construction of Up-gradation/Widening of
Newly Announced Mata Gujri Marg (Mata Gujar Kaur) Bela*
Chamkaur Sahib-Fatehgarh Sahib Gurudwara Dukh Niwaran Sahib
from RD: Km 1+250 to 29+551 and Under Head 5054 RB-10 under
District Patiala and FatehgarhSahib in the State of Punjab, hence no
costhasbeen added on thisaccount

4 Loss of public facilities
and administrative
infrastructure (Road,
building, school,
dispensaries, electric
lines, railways, etc) on
forest land which would
require forest land If
these facilities were
diverted due to the
project

Thereisno lossofpublicfacultiesandadministrative infrastructures
of forest land due to construction of Up-gradation/Widening of
Newly Announced Mata Gujri Marg (Mata Gujar Kaur) Bela-
Chamkaur Sahib-Fatehgarh Sahib Gurudwara Dukh Niwaran Sahib
from RD: Km 1+2S0 tp 29+551 and Under Head 5054 RB-10 under
District Patialaand FatehgarhSahib In theState of Punjab, hence no
costhas beenaddedon this account

5 Possession value of
forest land diverted

30% ot environmental cost (NPV) due to loss of forest or circle rate
of adjoiningarea in the districtshould be addedasa cost component
as possession valueof forest land whichever Is maximum.
= 22.59 ha xRs. 4,07,133 =Rs 91,97,134

6 Cost of suffering to
outsees

Not Applicable

7 Habitat Fragmentation
cost

While therebtiotKhtpbetweTir^^
services is complex, for the sake of simplicity the cost due to
fragmentationta been simplicity the cost dueto fragmentation bas
been pegged at50£of NPV applicable aJ a
= 22.59 ha x Rs 6,78,555 = Rs 1,532a,S<;7

8 Compensatory
afforestation and soil &
moisture conservation
cost

The actual costofcompensatorya^restation
conservation and itsmaintenance in future at present discounted
value.
= costof CA+ costof soil and moisture conservation (0.5%of project
cost)
«4,27,61,520 + 47,18.80191
«4,74^0,322/- _ J

Total Cost
sarLRs 10,57,28,838/^ “ ' flRs.1057.29 Lacs -f
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purposes. The NPV represents the net value of various ecosystem service and other environmental
services inmonetaryterms which the forest would have provided If the forest would nothave been
diverted.

i Note-2:Possession valueof forest land diverted:

The forestlattddivertedfor theprojectsuch asirrigation and transmission linesandmining
etc areunlikely tobe^dfAedaniremalnsInpdSsWon ofthe usedagencies.Therefore 30Wthe
netpresentvalue (NPV) of forestlanddivertedormWtra^ dlstriccshould
be addedas acost component as 'possession value of forestland’in addition to theenvironmental
costs due to loss of forest

Executive Engineer,
National Highway Division,
PWDB&R Br,. Mohali.

Executive Engineer
National Highway Division
Mohali
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Hcto^o> new o

OFFICE OF ADVISOR (TECH) TO GOVT. OF PUNJAB
SCO 61-62. PHASE -2. SAS NAGAR (Mohall) Ph Not 0172-5I346C6 E-mail advj8ortech.ptxgpunjab.gov.in

Chief Engineer (NH)
PWD(B&R), Patiala

ION No: AT/2024/P\VD/6ooS Dated^i^ -08-2024

Subject: Detailed Estimate for Rehabilitatlon/Up-gradation of 2-lane to 4-laiii
Gurudwara Dukh Niwaran Sahib-Fatehgarh Sahib-Cbamkaur Sahib-
Bela (MDR-31) from RD: Km. 1.250 to 28.000 A Km. 28.400 (o 29-551
(Up-gradation/Widening of Newly Announced Mata Gujri Marg (Mata
Gujar Kaur Under Head 5054 RB-10 including Maintenance of Road for
5 Year (1Year defect LiabilityPeriod+4 Years MaintenancePeriod).

1- Tlie subject cited estimate again received in this office on 23-08-2024, vide your office
MemoNo. 1316/Plan Roads dated 22-08-2024.

2. In.addition tcrearjier observationsfollowing isobservedt-
(i) The quantity of excavatedearthwork from wideningportion is taken 232204.77

cum but thecredit of excavated earthwork was notaccounted forth theestimate,
which isnow accounted for indie estimate as per directions givenby this office
and the cost ofearthwork reducedaccordingly.

(ii) The quantity of slurry seal is taken 25% of the total area of road qn lump-sum
basis, which needs to be re-examined. Concerned Chief Engineer shoulddecide
the area of slurry seal after visiting the site by writing an Inspection Note.
Previously, the quantity had been worked out- by considering 10.0 m existing
road, however the provision ofdismantiing in 140m width of central verge area
is taken in the estimate. Hence, the width of road be considered as 8.80 m
instead of10.0 m which isnowcorrected'and taken as 8.80 mtr.
Photography must be carried out before and during execution of this item to
substantiate the provision made in the estimate and work actually executed at
site. This should be made part of R/A hill and final bill in wljjcb these
quantities are measured and paid for. Videography also be carried out as
required.

(iii) The provision ofcambcrcojrectionhas beenreduced by the fieldstaff from 1.00
m to 0.5 m width on both side of existing road. This should be re-examined at

A your level and decision regarding this item be finalized at your level.
n M v) The provision for raising the level of berms where paver blocks were already

laid taken in the estimate after dismantling paver blocks and providing same
with 70mm cement concrete 1:8:16. The paver were laid in the year 2020 as

yl informed by the field staff and the credit of existing paver blocks is taken onlyJ 50%, which is not justified. In the opinion of this office, minimum 80% or as
per actual of existing paver to be re-used because pavers were laid only 4 years
ago.

(v) A proper proposal for the bus waiting lane/ lay-by needs to be framed for ail Bus
Shelter locations. Also, the availability of land should be ensured before taking
any suph provision jn the estimate.

(vi) The sub-estimate of widening of existing slab with box culverts @ 11 Nos. and
NP-4 Hume pipe culverts @ 29 Nos. should be got approved from Competent
Authority in PWD (B&R). P

Executive Engineer
National Highway Division
Mohali
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(ix)

(x)

(xi)

isor (Tech)

Executive Engineer

Techa
O/o A,

X 2^1fccr/EE 1

",e Sidelines given in IRC: SP; 84-2019 ‘Manual of
fviij) Details ^"dvds for 4-Ianing of Highways’ be followed.

atI , . °C exisn'ng signageZroad furniture (in tabulated form) be

a J - t1C es,imale and reasons for the additional requirement also
r e against each items and appended with the estimate.

., , ISSUjS noting to the road safety, improvement of junction etc., should be
addressed and taken in the estimate.

oncerned Chiei Engineer should ensure that the total cost of project should not
exccc the Administrative Approval already issued by Government.
°work should he allotted till the site is free of any encumbrance/hindrances to

avoid any litigation at later stage.Before proceeding further, the following should be done:
k*15 °^e bas no1 v‘si^d the above site, hence provisions in the estimate

to enc ^th°n ‘rmed Ch«ck by the concerned Superintending Engineer

(b) £n^"S obsemtfons> estimate should be corrected before

rfivSSr ” •«!“ T«a..iui
(c) The ’Quantities of items'. ’Rates ofCSR/derived rates'. ’Analysis of rates for 'NSitems' and project estimate cost, should be checked and approved by theCompetent Authority before seeking Administrative Approval for the work.(d) ‘Technical Sanction' of the work by Competent Authority before framing DNITof work. DNIT must be framed in consonance with the Transparency in PublicProcurement Act.

4. The Estimate is returned for further necessary action. This issue’s with the approval ofAdvisor (Technical). rf
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— - -Planof FOREST LAND TObe DIVERTED FOR REHABIUTATION/UPGADATION OF 2-LANE TO 4-lANING OF GURUOWARA DUKH NIWARAN
SAHIB*FATEHGARH SAHIB-CHAMKAUR SAH13-BELA (MDR-31) FROM KM. 1.250 TO KM. 29.551 = 28.301KM. (UPGADATlOWAIDENlNG OF

NEW^Y ANNOUNCED MATA GUJRI MARG (MAJA GUJAR KAUR))
(FOR DISTRICT PATIALA )

DISTRICT PATIALA DISTRICT FATEHCARH £AHI0

Executive Engineer
National Highway Division
Mohali
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PLAN CF FOREST LAND TO BE DIVERTED FOR REHA81LITAT10N/UPGA0AT10N OF 2,-LANE TO 4-LANING OF GURUOWARA OUKHNIWARAN
SAHIB-FATEHGARH SAHIB-CHAMKAUR SAHIB-BELA (MORTH) FROMKM. USB TOUM.»S51»88.301KM. (UPGADATIONAMOENING OF

NEWLY ANNOUNCED MATA Gl/JRl MARG(MATA GUJAR KAUR))

Executive Engineer

122



TRANSLATION FROM PUNJABI TO ENGLISH R-Il-

Government of Punjab
Department of Forest and Wildlife Preservation, Punjab

Office of Divisional Forest Officer, Patiala
Email: patialadfo@gmail.com PH.No.0175-2921574

o

1) P.D. N.H.A.I Ambala
2) P.D. N.H.A.I Chandigarh
3) Executive Engineer,

Construction Division Public Works Department, Patiala.
4) Executive Engineer,

Provincial Division, Public WorksDepartment, Patiala.
5) Executive Engineer,

Provincial Division - 2 Public Works Department, Patiala.
6) Executive Engineer, Mandi Board Patiala.
7) Executive Engineer, Construction Board PublicWorks Department, Nabha.
8) Executive Engineer, National Highway Board,Patiala.
9) Executive Engineer, National Highway Board. SASNagar
10)District Controller Food Civil Supplies and Consumer Affairs, Patiala.
11)T.M. Bharat Petroleum Corporation Ltd.
12)Deputy General Manager, Chandigarh Retail Hindustan Petroleum Corporation Ltd.
13)Chief Manager Indian Oil Corporation Ltd.
14) Manager Torrent Gas Pvt Ltd.
15)State Head M/s. RelianceIndustrial Ltd.
16)Manager Naira Energy
17)Group Forest Range Officer, Patiala Division

Number: 5232-53 Date: 10/7/24

Subject: Plantationon the Entry,Exit, Acceleration, Deceleration and "D" Area of Petrol Pumps.

Reference- Letter from Hon'ble Finance Commissioner, Forest and Wildlife Protection
Department, Punjab Dated: 04.07.2024 (Copy Annexure).

With the Reference to the above said subject under the chairmanship of Hon'ble Deputy
Commissioner, Patiala a meeting has been held on 12.07.2024 at 9.30 AM at the Committee
Hall. So you are requested that please be bothered to attend the meeting on time.

Executive Ei gineer
National Hig way Divisic
Mohali

Divisional Forest Officer,

Patiala Sd/- 10/7/24

Estb. No. 5254 Dated: 10/7/24

A copy of this P.A. To the Deputy Commissioner, Patiala is sent for the information of officers.

Divisional Forest Officer,

Patiala Sd/- 10/7/24
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Avpaunr - •

GOVERNMENT OF PUNJAB
DEPARTMENT OF FORESTS & WILDLIFE PRESERVATION

To

All the Divisional Forest Officers (Territorial) I
Department of Forest & Wildlife Preservation,
Punjab.

Memo No.M5 M t /20 3 ^1 e 2
Dated 1 ‘Subject Plantation on the entry, exit, acceleration, deceleration and
'D' area of Petrol Pumps.

1-0 Please refer to the above subject matter.

20 As you are aware that the approval for the approach roads for
petrol pumps in the strip forest area of roads of PWD and National.Highways
are grantedwith the conditions thattheuser agency has tomaintain greenery
and do plantation on the entry, exit, acceleration, deceleration and at
separator island (*D‘ area) in front oftheir PetrolPumps.

3.0 It hais come to the knowledge of the Government that theabove
specific conditions are not followed by the User agencies, which is taken
seriously by the Government.

4.0 In this regard a consultativemeeting was conducted on2nd July,

2024 through VC to discuss all possible steps to make the user agency to

comply these conditions.

5.0 As per the decisiontaken inthe meeting, you are hereby directed

to take the following action at the District/Division level to comply the J
conditions on tree plantation in their entry,exit and D-area. 4^

(i) All Divisional Forest Officers to survey their respective divisions Executive En ineer
v ' /J National Higi way C

on Petrol Pumps Mohali
(ii) Convene a district level meeting with all the User Agenciesunder

the chairmanship of Deputy Commissioners lo comply the same

conditions in a time bound manner that is in this monsoon
season

(lii) Take cognizance on those nelml fAr
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lift: b UM

^he progress on the same may be reviewed along with the
eview meeting agenda VO

Financial Commissioner,
Forests & Wildlife Preservation, Punjab

Endst. No. Dated: oH/o^/z.^
A copy of the above is forwarded to the following for information and

necessary action at their end,
1• Principal Chief Conservator of Forest (HoFF), Punjab.
2- All the Deputy Commissioners in the State of Punjab.

iq
Financial Commissioner,

Forests & Wildlife Preservation, Punjab

National Highway Division
Mohali

Executive Engineer
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OFFICE EXECUTIVE ENGINEER, NATIONAL HIGHWAY
BIYISIOK PWD & B&RBRANCH, ROOM NO? ,464, THIRD FLOOR,
DISTRICT ABMJNISTATIVE COMPLEX, S.A-S NAGAR.

"JUSTIFICATION (NON-APPLICABILITY OF)
THE ENVIRONMENTAL CLEARANCE CERTIFICATE"

It is certify that lEr. Rajpreet Singh Sidhu , Executive Engineer, National
Highway Division, PWD B&R Branch, S.A.S Nagar, have applied fordiversion
of 22.59 Ha of forest land permission for Rehabilitation/Upgradation of2 Lane to

4 Laning of Patiala-Sirhind road Km 7.800 -29.551 B/S Distr: Patiala & Fatehgarh
Sahib under Forest Division Patiala.

The NOC of Environmental clearance, is not required as per notification
S.O 1533 dated 14 Sept 2006 Ministry of environment & Forest under Sub rule
(3) of rule 5 of the environment Protection rule 1986 for this project.

Date:

Place

Countersigned

Executive Engineer

5 I HAS 2023

DivisionalForest Officer,
Patiala Eprest Division,
Patiala///. n '“v

(Signatyfej^User Agency)

Office SwfeatfS,EMi?S«NationalMohall
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Aecium 3. Sub-secuuuim, No N^vDelhi, luwafaY N<aember 1,2^. an amendment io Et
notification SO 1513(E)datd 14 twluM

/

Executive Engineer

Mohali

f (i) ' (2) (3) W 1
7(0) “Port®, harbours,

brnak waters,
drndginfl.’*

millionTPA of
cargo handling
capacity (excluding
Qshlna tarittunj

< 5 millionTFAol
cargohandling
capacity andlor
porislharbpurs
Kt0,000TPA of fish
handling
capacity

1

1
I

“Ganoral Condition
shall apply.
Nota:
5. Capital drodglng
Inside and ouulda Iho
partsorhaxbare and
channels are Included;

Z. Malmonance
dredgingIr
providedIt formod pan
oT tho originalproposal
tor which Environment
Maoagement Plan
(EMP) was prepared
and environmental
clearance obtained.“

7in Highway! 1) New National High
ways;and
11) Expansion Of
National High ways
greater UianloKM,
Involving additional
right of way groalor
than 20rn Involving
land acquisition.and
passinn through mom
than one Stalo.

'*!)AllState
Highway Project;
'and
II) Stalo Highway
expansionprologs In
hilly Unaln (above
t.OOSm AMSL) and or
ecologically sensitive
areas.”

GeneralCondition shall
apply.
Note:
HighwaysInclude
expressways.**

T(0)

1

•Aerialropeway! , ' "(l)-AII projects
located atallltuddot
1,000 mir. And above.
(II) All projects located
In notified ecologically
sensitive areas"

oxccpl those covered
IfTcolwnn {□)?

GarwrrH Condition shell
»ppiy

7(h) Common Elhuont
TrcatmontPlanU
(CETPsl

All projects Gonoral Condition shall
apply

I
’W Common

Municipal Solid
Waite Management
Facility
(CMSWMF)

All projects Gonoral Condition shall
! apply

8 Building /ConstructionproJOcls/Aroa Oovolopmont projectsand
Townships

5(3) Bulldlngand
Construction
Frojocts

J20WC sq.mlrs and

built-up area*

•(built upare» tor
coveted conauuctlon;
In thocowcf lecilhlee
o»i> to the ehy.lt
witbo tho oclhrirymm)"e(t>) Townships and

Arop Dovplopmonl
projects.

Covorlnu an woa 2 60
ha and or built up
araa
21^0,000 sq job***

wAJI projocts under
lum
B{b) shall bo apprabod
W
Cglegcxy Bl

I;lb 111(Ij, tSll/V UK (Ml V tfb(Oh «LbKh t*fc I*(.ObI»1.(M.0&k1*iS) V&.l*»tHKiM•HOM***MbIH
lAtti-oui WCMU. »If*nn No||1.CTU%n s0 u| |JM(lyof
Ministry ofFjivuohiwiU uml rmests. (I'uhUdml in theGazette of India.Lxtrjordiraiy,Pan-Il, and
SiMlionXSull’KCtmfiil.Nii 2<lD2| New Delhi, Tuesday, Nowtnbei 1.2009, an cunendawai io
nutificuiKuiS.fi l5i’(E)dali!j 14 O') 2<JiH> A r^^^jGiiEo
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Executive Engineer
National Highway Division
Mohali

Onj; (2) (31 ' «1 ! (5)
?(<■) ’ 'Ports, harbours,

break waters,
dredging.'

2 S miltionTPAof
cargo handling
capacity (excluding
Rshlng harbours}

<5mU»onTPAol I
cargo handling
capacity andlor
ports/ harbours
bt«,0M TPA ot Esh
handling
capacity

’ 'General Condition
shall apply
Holo;
t. Capital dredging
Inside and outalao the
poos or harbors and
channels are Included;

2. Maiolcnrnce
dredging Is exempt
provided it lormert part
ottho original proposal
tor which Environment
Management Pion
(EMPJwas prepared
andcnvlronmanlat
clearance obtained."

?tn Highways 1) How National High
ways; and
II) Expansion o!
NationalHighways
greater than3p KM,
Involving additional
right ot way graaur
than 20ra Involving
land acquisition and
passing through more
than one State.

All Stole
HlghUrayproject;
and
11)Slate Highway
expansion prelects lit
hilly terrain (above
I.OOtPm AMSL)andor
ecologically sensitive
arose."

General Condition 3hal|
apply.
Note;
highways (jieludo
expressways?

-to)

I

Aerial ropowap ""«•'“(1} Allprojects
located at altituddoT
1.000 mlr And above.
(11) AU prqjpcts located
In noltiiorj ecologically
sensitive areas;''

^""“rr-All promos,
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incolumn (3) *
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Treatment Platas
(CETPe)

AHproJocts Goners! Condition shall
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I WJ

i

Common
Municipal Solid
waste Management
Facility
1CMSWUQ

All projects General Condition shall
apply

8 Building /Construction proJects/Araa Oovolopmont projocU and
Townships

fast ‘ eurMlnganO
Construction
prOJOClS

uopso sq.mtraand
<1,80,000 santUSrOl.Oulli'up drear

j sfbuUlup area tor
covered,construction ,
in the catsot Mclliw^opao-tolhesky.it
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aw and
A«i Orei<>$oe<n
projwas
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' ♦•Aup«^«UUAdor

6(b) shaft bo appraised
as
Calogory Bl

<. II lilMe » »,'K. V M
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Qrr,S»y
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To

A"IS
Attentive Engineer, National Highway Division, P.W.D B&.R Branch Room
No. 464. Ill Floor. District Administrative Complex, Sector-76, SAS Nagar

The Superintending Engineer,
National Highway Circle,
PWD B&R Br., Chandigarh,

Memo no: £ Date:c? X
Subject: Detailed Estimate for Rchabilitalioii/Up-gradation of2-tanc IQ 4-laning Gurudwara Dukh

Niworan Saliib-Fnlchgarli Saliib-Chamkaur Sahib Bela (MDR-31) from RD: Km, 1.250
to 23.000 & Km. 28.400 io 29.551 (Up-gradation/WideningoTNewly Announced Mata
Gujri Mo.g (Mala Gujur Knur Under Hcnd 5054 RB- 10 including Maintenance of Road
for 5 Year ( I Year defect Liability Period +4 Years Maintenance Period}- Balance work

Reference: Your office letter No.5-2/24/3184 dated 23.08.2024.
It Is intimated that the subject cited estimate amounting to Rs

8897.12 Lacs was sent to CE (NH), PWD B&R, Patiala vide your office letter No. 5-
,^,2/24/940 dated19,08.2024.This estimate was checked by office of CE (NH), PWD

'B&R, Patiala for Rs 8857.00 lacs and sent toTechnical Advisor to Government of
Punjab vide their letter No. 1316/ Plan Roads dated 22/08/2024 for necessary
technical vetting. The office of Advisor (Technical) to Government of Punjab while
vetting this estimate raised some observations vide their office ION No.
AT/2O24/PWD/6O05 dated 23.08.2024. The para wise reply to the observations
raised by worthy Technical Advisor to Government of Punjab is a follows:

Observation Compliance

2.(i) Compliance already done.

Provision of25% of lUc total urea of Slurry
Seal is taken for the estimate purpose only.
However, the payment to Agency wilt be
made on actual basis for which photographic
record will be appended with R/A bills
accordingly. Also, the provision for
Videography has beep incorporated in the
estimate as advised by Worthy Technical
Advisor to.Government ofPunjab, Tire work
will be executed as per actual site condition
and requirement Executive Engineer

. 'Jational Highway Division
Vlohali

The quantity of excavated earthwork from
wideningportion Is taken 232204.77 cumbut
the credit of excavated earthwork was not
accounted for in the estimate. Which is now
accounted for-in the estimate as per
directions given by this office and foe cost Of

earthwork reduced accordingly.

I ho.

’ The quaTitiTy of slurry seaI is taken 2514 of the
total area of road onlump-sumbasis, which

I needs to be re examined. Concerned Chief
Engineer should decide the area of slurry seal
after visiting the site bywriting an Inspection

Note.Previously, the quantity had been

worked out by considering 20.0 m existing

road, however the provision of dismantling In

1.20m width of central verge area IS taken in

the estimate.Hence, the width ofroadbe

consideredas 8.80 instead of 10.0 m which is

now corrected and taken as 8.80mtr.

Photography must be carried outbeforelrnd
during execution of this item to substantiate
theprovision eslimate and woik

,ctltally executed at sice. This shouW be made

rt ofh/abill and nnal bl11 ln wh"h the$'Z^—asuredandpafofor.ideography alsobeliedoutayeguirpd.
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The provision of camber correctionhas been TThc provision of Camber Correction has

been taken for estimate purpose only.

Executive Engineer
Highway Division

Mohali

Compliance willbedone.IM

Compliance wilt be done.

the pnwision for bus iay-bay prepared on
the basii of available land width has been
incorporated in the estimate.

reduced by the field staff from 1.00 m to 05
m width on both side of existing road. This
shouldbe re-examined at your level and
decision regarding this item be llnalitcd al
your level,

, !<iHqiiecL_Naljon;l| Highway Division, P.W.D B&R Branch Roam
4^441_lJ»ort District Administrative Complex, Sector- 76, SAS Nayar

The whole provision of IRC: SP: M-2019
could not be implemented as it is a
brownfield alignment retrofitted within the
available ROW, however the specification I
standards' to the eluent possible have been
considered.

l
The issues lerming tr. the road safety,’

improvement ol Junction etc, should be
addressed and .takenin theestimate.

ConcernedChief engineer shouldensure that*' '

the total cost ofproject should not exceed the

Administrative Approval alreadytopedby

Government ;

Detailed inventory of existing signage/road
furniture (In tabulated form) have been
mwporalod in the estimate.

Tim provision for Road safety measures andjunction improvement had already beentaken inthe estimate.

’ However, actual camber correction quantity
will be Calculated after conducting existing

nicinlfcJ road surface level survey for which
provision hod already been taken In estimate.
Based on this level survey, the quantity for
camber correction/Profilc corrective course
will accordingly be worked put as per actual
site requirement

In compliance with the observation,80’/«
credit ofexistingpaver block hasbeen taken
and Ute estimate hasbeen amended
accordingly. However, during execution the
actual recovery of useful paverblocks willbe
assessed and accordingly, tbe-provlcions will

, busiinendod.

The provisionlor raising thelevelof berms
where paver blocks were already laid taken In
the estimatealter dismantling paver blocks
and providing same with 70mm cement

।concrete 1:8’16.The paver were l.atdinthe
year 2020 asinformed by the fieldstaffapd
the credit of existing paver blocks is taken.

1
1

Only $0%* which is not justified. In the opinion
of thisoffice, minimum 80% or as per actual
of existing paver to be re-usedbetawepauefs
were laid only 4 years sgo

* t ’

i

A proper proposal for the bus wailing tone/ '

lay-by needs to be framed lor all Hus Shelter
locations. Also, the availability of land should
be ensured before taking any such provision 1
in the estimate.

The sub-estimate of widening of cxistin^sUb
with oox Culverts @ 11Nos. and NP-4 Hume
pipe culverts 2 ‘J Nos^ should be got
approved from Competent AuthorityinPWD
(B&R).

. . , -

(iiij
It is advised iliallhugurdiiincsgivcnfn I8C:
SP:84 2019 Manualof Specifcaiion and
Standards Ior4-1aningol Highways' be
followed-

hml Detailed inventory oi existingsignage/road

furniture (In tabulated form) be attached with
the estimate and reasons for the additional
requirement also recorded against each items
and appended with the estimate.
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-j FIqoi,J^MnctAdi^inistralive Complex, Sector- 76, SAS Nasar

Executive Engineer,

PWD{B&R), Mohaif. vv\

Executive Engineer
National Highway Division
Mohall

it is therefore requested that in compliance with the above observations
raised by worthy Technical Advisor to Government of Punjab, the estimate for subject
cited above amounting to Rs 10878.29 lacs, (including cost of balance work, cost of
previous work already executed at site, utility shifting cost and preparation of DPR) has
been prepared and sent herewith in compliance with observation mentioned at Sr.no.
3(d) above for according necessary technical sanction from competent authority please^
so that the tendering process shall be Initiated and balance work can be taken in hand
accordingly.

This is for your information and further necessary action please.

M) Jo work should be allotted till the site fs free>f any encumbrance/Mndrances to avoid any
at later stage.

Compliance will bedone and accordingly the
work will be allotted after receiving approval
from competentauthority.

3(a)

—.—

Since, thisoffice has notvisited theabove
site, henceprovisions In the estimate should
be confirmedafter field check by the
concerned Superintending Engineer to ensure
the adequacy of the provisions made In the
estimate.

It Is certified that the adequacy of provisions
made in the estimate have been duly taken as
per site requirements and checked, by
cunccnieJ fur compliance.

V

(M

I

After addressing the observations, the
estimate should be corrected before framing
DNIT and Corrected copy of abstract of cost
and compliance in annotated form should be
submitted to thisoflice before Technical
Sanction of the estimate.

Estimate has been corrected as per
observations raised by Technical Advisor,
Government of Punjab and DNIT has been
prepared as per corrected estimate.
Compliance will be done accordingly.

(C)
1

The 'Quantities of items’, ’Rates of
CSR/derived rates'. ‘Analysis ofrates for 'NS
items' and project estimate cost,should be
checked and approved by Competent
Authority before seeking Administrative
Approval for the work.

Administrative Approval for the said work
already received vide GovemmentofPuqjab,
Department of Public Works (B&R-3
Branch) letter bio. PWDCEH-
110120307202I-CHIEF ENGINEER. PWD
HQ dated 09-12-2021 for Rs. 109.38 Cr
under head 3034 RB-10

(d) Technical Sanction' of the workby
Competent Authority before framing ONlTof
work. ONITmust be framed Inconsonance
withthe "Transparency In Public Procurement
Act.

Estimate has been corrected as per
obwrvutiwi of the Technical Advisor and
same is being submitted to competent
authority for technical sanction. Compliance
ol'Tedmwnl Stmction to be done at the level
of lomputctu Authority. Rest Noted forCompliance.
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